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Petition(s) for Special Leave to Appeal (Civil) No(s).3052/ 2008

BARO-INDL ANLAWYERS Petitioner(s)
VER SUS
DKGANDHI &ANR Respondent ( s)

W THSLP(C NO 115390 2008

(Wth office report)

SLP(C NO 30530f 2008

(Wth office report)

SLP(C NO 87860 2008

(Wth prayer for interimrelief and office report)

Date: 29/ 08/ 200 8 This Petition was called on for hearing today.

For Petitioner(s)
M. J a sbir Singh Malik, Adv.
M. Sanjay Rathi, Adv.
M. Daya Krish a n Shar ma , Adv.
M. R K. Tripathi, Adv.
M. K P . Singh, Adv.
S. K. Sabha rwa |, Adv.
Sanj eev Sachdeva

==

For Respondent (s)
M. Kaus hal K L Gauta m Adv.
M. Daya Krish a n Shar ma , Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

SLP(C Nos.3052and 3053/ 2008

Awai t service.

Pl ace the application for inpleadnent before the Hon' bl e Judge
i n Chanbers.
SLP(C N.11539/ 2008

The petitioner is granted a week’s tine to file process fee and

spare copies to issue fresh notice. to respondent Nos.2 and 3.
Item No.8 9 -2-

SLP(C No.8786/7 2008

Respondent No.2 is granted four weeks’ tinme for filing counter
af fidavit.

I ssue fresh notice to respondent No. 1. Dasti, in addition, is
al | oned.

List againon16. 10. 200 8.
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(MP. BHADRAN)
Registr ar



